
*

' »-■'CfaMfaaHfs I was say- ■ 
ing that Pay CcKxunifision in its re- 
porton the second interim relief 
;*&$ thefirst interlin relief jhas laid 
down a procedure foy consideration 
Of payment of further interim relief 
wbichthey would consider when the 
average reaches 238. That is the posi­
tion. : v .

SHRI INDRAJIT GVPTA: It is no 
question of interim relief. It is the 
question of DA.

SHRI S. M. BANERJEE: May I 
seek your protection? I quoted from 
the press reports that it has reached 
238. It has also said that the Cabinet 
has taken a decision that it will not 
be referred back to the Pay Commis­
sion, How does the Pay Commission 
<&me into the picture? If it has 
reached 238. they may say, ‘Yes, it 
has reached 238*. Why should the 
Government employees be deprived 
of this benefit?

SHRI A. P. SHARMA: If it has 
readied 238, what is the difficulty in 
granting further DA?

SHRI JYOTIRMOY BOSU: The 
Government is showing no sincerity.

SHRI SHYAMNANDAN MISH­
RA (Begusarai): The one point
about which we ought to be inform­
ed ia whether the Government thinks 
that it has reached 238 or not. It is 
about that we want to know*

M30L SPEAKER: Mr. Ganesh, if 
yek have got the information, please

: Mam T& & GANBSH: I  have not 
yitfty  ̂oIRdal figure of 238 now.

ĴYOT3BMOY BOStJ: Bow 

S, M. ■ BANERJEE ; '. About*

RAJ BAHADUR: About the 
^pought in Bihar, drought situation 
tM  discussed in this House and I 
think the House has hardly any 
time for it now to discuss is once 
again.

About Bangla Desh recognition 
and other matters the House will be 
taken into confidence at the appro­
priate time.

U M  h r *  ~ ^
PRESIDENTIAL AND VICE-PRE­

SIDENTIAL ELECTIONS 
(AMENDMENT) BILL*

THE MINISTER OF LAW AJID 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. QOKHA- 
LE): I beg to move for leave to in­
troduce a Bill to amend the Presi­
dential and Vice-Presidential Elec­
tions Act, 1952.

MR. SPEAKER: The question is:
“That leave be granted to intro­

duce a Bill to amend the 
Presidential and Vice-Presi­
dential Elections Act. 1952.”

The motion was adopted.
SHRI H. R. GOKHALE : I intro­

duce the Bill.
11.22 fers.
ADOPTION OF CHILDREN BILL
THE MINISTER OF LAW AND 

JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHA­
LE): There are three changes only 
in the list already circulated. The 
changes are: Item No. 2, Shri Shiv 
Kumar Shastri; Item No. 14, Shri 
Pratap Singh; and Item No. 27, Shri 
Somchand Solanki: I beg to move:

“That this House do concur in 
the recommendation of 
Rajya Sabha that the 
House do join in the Joint 
Committee of the Houses on 
the Bill to provide for the 
adoption of children and for 
matters connected therewith, 
made in the motion 
by Rajya Sabha at its 
held onthe 1st ̂Augiist; 
and communicated to this 
House on the 2nd August, 
1972 and to resolve that the 
following 30 Members of
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Chawla,.Shri Anaat Prasad 
Dhus’a, Shri Varkey George. 
Smt Marjorie Godfrey, ffl&S 
H« H. Gokhale, Shri Qiridhai* 
Gomango, Shri Md. Jamilur- 
rahman, Shri M. R. Laksh*
mmarayanan, Shn Prato 
Singh, Shri Mohan Raj, Shri- 
mati Shakuntala Nayar, Shri 
Manikrao Palodkar, Shri 
Krishna Chandra Pandey.
Shri Ham Bhagat Paswan,
S S  f* ^  Shri K.Kodanda Rami Reddy, Shri 
N K. Sanghi, Shri Sakti 
Kumar Sarkar, Shri Shaf- 
quat Jung, Shri Biswanara-' 
yan Shastri, Shri Dharamgai 
Singh, Shu Somchand
Solanki, Shri S. B, Thakre,
bhrimati Bhargavi Than-
kappan. Shri Niti Raj Singh 
Chaudhury.

The motion was adopted.

11.25 hrs.
AND MINERALS (REGU- 

^TXON AND DEVELOPMENT) 
AMENDMENT BILL-Con*d.
MR. SPEAKER; There is none on 

his feet. Who wants to speak? If 
nobody wants to speak, the Minister may reply.

SHRI R. N. SHARMA (Dhanbad):
I want to speak . . .

MR. SPEAKER: You deserve
some punishment! I called twice 
and there was nobody and I called 
the Minister. You may speak now.

SHRI a  N. SHARMA: I support 
the Bill which is already before the 
House, namely, the Mines and Mine* 
rals (Regulation and Development) 
Amendment Bill. There are some 
salient features and the Bill ig 
sought to be introduced on the re­
commendation of the Mineral Advi* 
sory Board and also from that Of the 
Ministers of the States eoneeviitiMtf 
mines and geology. This BiU i « i  
welcome Bill. There &£e el course. 
$2 2?aiW omissions, even 
of the commendations of 
Advisory Board. *fSat

Lok Sabha be nominated to 
serve on the said Joint Com­
mittee, namely:—Shri
S. R. A. S. Appalanaidu, Shri 
Shiv Kumar Shastri, Shri 
Lambodar Baliyar, Shri 
Dhamidhar Basumatari. Shri 
Shyama Prasanna Bhatta­
charyya, Shri Amar Nath 
Chawla, Shri Anant Prasad 
Dhusia, Shri Varkey George, 
Smt. Marjorie Godfrey* Shri 
H. R. Gokhale, Shri Giridhar 
Gomango. Shri Md. Jamilur- 
rahman, Shri M. R. Laksh- 
minarayanan, Shri Pratap 
Singh, Shri Mohan Raj. Shn- 
mati Shakuntala Nayar, Shri 
Manikrao Paiodkar, Shn 
Krishna Chandra Pandey* 
Shri Ram Bhagat Paswan, 
Shri S. B. Patil, Shri K. 
Kodanda Rami Reddy, Shn 
N. K. Sanghi, Shri Sakti 
Kumar Sarkar, Shri Shaf- 
quat Jung, Shri Biswanara- 
yan Shastri, Shri Dharamgaj 
Singh, Shri Somchand Solan­
ki, Shri S. B. Thakre, Shri- 
mati Bhargavi Thankappan, 
Shri Niti Raj Singh Chau- 
dhury.”

MR. SPEAKER: The question is:
‘That this House do concur in 

the recommendation of 
Rajya Sabha that the House 
do join in the Joint Com­
mittee of the Houses on the 
Bill to provide for the adopt­
ion of children and for mat­
ters connected therewith, 
made in the motion adopted 
by Rajya Sabha at its sitting 
held on the 1st August, 
1972 and communicated to 
this House on the 2nd 
August, 1972 and do resolve 
that the following 30 Mem­
bers of Lok Sabha be nomi­
nated to serve on the said 
Joint Committee, namely:— *
Shi* S* R* A, S. Appalanaidu, 

Shiv Kumar Shastri, 
Shri Lambodar Baliyar, Shri 
gbam idto Basumatari. Shri 

Prasaima Bh&tta- 
, Am * Nath


